FORM A

PUBLIC ANNOUNCEMENT
| Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF SNS STARCH LIMITED

RELEVANT PARTICULARS
L. | Name of the Corporate Debtor
2. | Date of Incorporation of Corporate Debtor
3. | Authority under which corporate debtor is
incorporated / registered \
4. | Corporate Identity no. / Limited Liability
Identification No. of Corporate Debtor
. O. | Address of the registered office and principal
office (if any) of corporate debtor
|
l
6. | Insolvency Commencement date in respect of
i Corporate Debtor
/. | Estimated date of Closure of insolvency | 18.09.2022

resolution process

— o

SNS STARCH LIMITED
04.12.2008
RoC - HYDERABAD

U18201TG2008PLC0O62103

Registered Office:
311/A, MLA COLONY, ROAD NO. 12,

BANJARA HILLS, HYDERABAD
TELANGANA - 500034

22.03.2022
(Certified Copy of order received on

28.03.2022)

(Being 180 days from commencement ot

- CIRP)
8. | Name and registration number of the | Govada Venkata Subba Rao .
insolvency professional acting as interim
!__ | resolution professional IBBI/IPA-003/1P-N00358/2021-2022/13753
9. | Address and e-mail of the interim resolution | Registered Address:
’ professional, as registered with the Board Rajiv Swagruha Apartments, Block A 05,
Flat 106, Classic Diamond Towers, Anand
I Nagar, GSI Bandlaguda, Next to D-Mart,
l Hyderabad, Telangana - 500068
; Email 1d: govada.subbaraol@gmail.com
l 10. | Address and e-mail to be used for | Address:
correspondence with the interim resolution | Rajiv Swagruha Apartments, Block A 05,
professional Flat 106, Classic Diamond Towers, Anand
a -k Nagar, GSI Bandlaguda, Next to D-Mart,
Hyderabad, Telangana - 500068
Email 1d: snsstarch.ip@gmail.com
I1. | Last Date for submission of claims 11.04.2022
12. | Classes of Creditors, if any, under clause (b) of | Will identify on verification of books of
| sub-section (6A) of section 21, ascertained by | accounts
iy the interim resolution professional _ _ | e
13. | Names of Insolvency Professionals identified | Will identity on determining class ot

to act as Authorised Representative of

Creditors in a class (Three names for each

- class)

creditors

BBI/IPA-003/IP-N00358\
2021202213753 |



https://fm-pdf.com/free-jpg-to-pdf/

14. | (a) Relevant Forms and (a) Web link:

(b) Details of authorized representatives are httpsy//ibbi.gov.in/home/downloads
available at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Hyderabad - I has ordered the
commencement of a corporate insolvency resolution process of SNS STARCH LIMITED on 22.03.2022.

The Creditors of SNS STARCH LIMITED, are hereby called upon to submit their claims with proot
on or before 11t April, 2022 to the interim resolution protessional at the address mentioned against

entry No. 10.

The tfinancial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claims shall attract penalties.

‘-

b

O
O/(IBBI/IPA-003/IP-N00358C
2024-2022113753 /%]

Datei 30.03.2022
Place: Hyderabad Registration No.: IBBI/IPA-003/1P-N00358/2021-2022/13753


https://fm-pdf.com/free-jpg-to-pdf/
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MILESTONE GLOBAL LIMITED

CIN: L93000KA1330PLCO11082
H:eglarrad Jf'.P ‘-1-5 H:h.-JT" IHDLI:TF'I-!.L ﬂ.F'Eﬁu ADE), CHINTASLANE ROAD, HL-.:-HL‘" 882114

I'IIII'HEE HEG!.FIIIIHG I.IIST EEHTIFIBATE

I, the Proposed Holder given that below mentioned Share Certificates of
Milestone Global Limited have been reported lost. Any persons having
objections to the issue of duplicate shares in respect of the said shares
should communicate to the Company or Registrars with necessary proof
within 15 days from the date of this Notice, failing which the Company will
proceed to consider the application for issue of duplicate shares in our favour
and thereafter any objection/s in this matter will not be entertained.

Date : 29.03.2022

FOLIO DISTNO.| DISTND. NAME OF THE
NO. CERTNOS. |“rpom | 710 |SHARES| syARE HOLDER
001462 | 33603 TO 33628| 3349404 | 3352000 2600 R KRISHAN R
AGGARWAL [Deceased)
Place : MUMBAI Name of the P‘I‘GPHEH Halder

RAKESH R. AGGARWAL

LOSS OF SHARE CERTIFICATE

Motice s hersby given that the share
cedificate(s) nols] 20257 and 96462 for
195 ordinary shares bearing distinctive
nals) from 50360061 to SD3G0120 and
from 2528600181 fo 2528609245 of ITC
Limited standing in the name(s) of
Vanita H Lathia has/have bean reapored
lostfstoéen and that an application for
issue of duplicate cenificate(s) in respect
thereof has been made lolhe company's
imsastor service candra, ITEG Limited 37,
J L Mehru Road, Kodkata - 700071 to
whom cbjection, il any, against Issuanos
of such duplicala share cerbifcatefs)
should be made within 15 days from the
date of pubdication of this natice.

The public are cautioned agamst dealing
imany mannar with thass shares.
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NPCL NOIDA POWER COMPANY LIMITED

CIN:U31200UP1952PLCO14506

ICICI Prudential Asset Management Company Limited

MUTUAL FUND
" TARAKK! KAREIN!

Corporate ldentity Number: U393939DL1993PLC0O54135

Registered Office: 12" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: One BKC, 13™ Floor, Bandra Kurla Complex, Mumbai - 400 051,

Tel.:

+91 22 2652 5000, Fax: +91 22 2652 8100, Website: www.iciciprumf.com,

Email id: enquiry@icicipruama.com
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express

Highway, Goregaon (E), Mumbai - 400 063. Tel.:

022 2685 2000 Fax: 022 26868313

Motice to the Investors/Unit holders of ICICI Prudential Equity Savings Fund,
ICICI Prudential Multi-Asset Fund and ICIC| Prudential Equity - Arbitrage Fund

(the Schemes)

Motice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under Income Distribution cum
capital withdrawal option (IDCW option) of the Schemes, subject to availability of
distributable surplus on the record date i.e. on April 4, 2022*:

Nama of the Echa masf Plans

: ICICI Prudential Equntlp Sawngs Fund

| Monthly IDCW

0.05

Quantum of ID{.‘.W
(¥ per unit) (Face value
of T 10/- each)®#

MAU as on
March 28, 2022
(¥ Per unit)

12.19

Dlre ct Plan — Monthly IDCW
' IEIL‘.I Prudential Multi -

Asset Fund

14.31

IDCW

Direct Plan - IDCW

!?ICICI Prudential Equity - Arbitrage F;._;

| IDCW
i Direct Plan - IDCW

0.0500

24.4718
36.7342

14.0406
15.5269

$ The distribution will be subject to the availability of distributable surplus and may
be lower depending upon the extent of distributable surplus available on the record
date under the IDCW option of the Schemes.

# Subject to deduction of applicable statutory levy, if any

* or the immediately following Business Day, if that day is a Non - Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Staterment of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the

Schemes, at the close of business hours on the record date.

It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout

and statutory levy (if applicable).

For ICICI Prudential Asset Management Company Limited

Place : Mumbai
Date : March 29, 2022
No. 016/03°2022

Sd/-

Authorised Signatory

ﬁ.s part of the Go Green Initiative, investors are encouraged to register/update their e-mail |d
and mobile number to support paper-less communications.

Tcr increase awareness about Mutual Funds, we regularly conduct Investor Awareness

Programs across the country. To know more about it, please visit hitps:/’wwwiiciciprumf.com
or visit AMF|'s website https:/‘'www.amfiindia.com

To know more, t:ail 1800 222 999,/1800 200 6666 or wsrt W u:l[:lpn.lmf com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Notice Inviting Bids for Procurement of

Non-Solar Renewable Power on
Short Term basis

Bids are invited by "Noida Power Company Limited having its registered
office at Electric Sub-station, Knowledge Park-IV, Greater Noida - 201310
(U.P)" for procurement of 50 MW non-solar renewable power during
01.07.2022 to 30.09.2022 as per the Guidelines of Ministry of Power, Gol
dated 30.03.2016. Bid Document is available on www.mstcecommerce.com.
The Company reserves the right to reject all or any of the Bids or cancel the
bidding process at any stage without assigning any reasons whatsoever and
without any liability.

For any clarification, contact at e-mail id powerirading@noidapower.com or
mobile no. 9718804966

The Indian Express,
Forthe Indian Intelligent,

& The i EXPRESS

—— DU ERALIN BT ORE —

indianexpress.com

|look at every side
beforgtaking aside.

Inform your opinion with
insightful perspectives.

Head (Power Purchase)
® Payments Bank
FINO | vee

FINO PAYMENTS BANK LIMITED

Registered Office: Mindspace Juinagar, 8 Floor, Plot No. Gen 2/1/F, Tower 1, TTC Industrial Area, MIDC Shirwane. Juinagar,
Mavi Mumbai, Thane - 400706, CIN: LES100MHZ00TPLC171959; E-mail: basavraj boni@finobank.com
Website: www.finobank com; Phone: +81 22 7104 7000

NOTICE OF POSTAL BALLOT

MOTICE is hereby grven, pursuant to the provisions of Section 110 read with Section 108 and other applicable provisions, if any, of the
Companies Act, 2013 ("the Act”) read with Rule 20 and Rule 22 of the Companies (Management and Administration) Rules, 2014
(including any statutory modification or re-enactrment theraof for the time baing in force) ("the Rules”), Regulation 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Regulations, 2015 ("SEBI Listing Regulations”),
secretanal Standard - 2 on General Meelings ("9%-2") issued by the Institute of the Company Secretaries of India and the guidelines
prescribed by the Ministry of Corparate Affairs, Government of India vide General Circular Mos, 1472020 dated April 8, 2020, 172020
dated April 13, 2020, 222030 dated Juna 15, 2020, 33/2020 dated Septembar 28, 2020, 38/2020 dated Dacamber 31, 2020, 1072021
dated Jume 23, 2021 and Circular No. 2002021 dated December 8, 2021 (the "MCA Circulars™] and other applicable laws, rules,
regulations, if amy, Find Fayments Bank Limited ("the Bank’} seeks approval of the Members of the Bank by way of Postal Ballof, only
by means of electronic voling (remote e-voting ) on following resolution|s)
1. Imcrease in Authorized Share Capital of the Bank and Alteration of Capital Clause of Memorandum of Azsociation of the
Bank
. Re-appointment of Mr. Mahendra Kumar Chouhan (DIN: 00187253 as an Independent Director of the Bank
Re-appointment of Dr. Punita Kumar - Sinha (DIN: 05229262) as an Independent Director of the Bank
. Ratification of the 'Fino Payments Bank Limited - Employees Stock Option Policy, 2020°
Approval of the amendment in the ‘Fino Payments Bank Limited - Employees Stock Option Policy, 2020°
. Approval/Reinstatement of right to nominate directors pursuant to Article 104 of the Articles of Association ofthe Bank
I'u'IJEmbews are informed that the Bank has on March 29, 2022, sent the Postal Ballot Notice dated March 23, 2022 through e-mail o the
Members of the Bank whose name appear in the list of Register of Members/Register of Beneficial Cwnaers maintained by the
Deposilories viz., National Securities Depository Limided ["NSDL") and Central Depository Senices (India) Limited ("CDSL") as on
Friday, March 25, 2022 (“cut-off date’) and who have registered theiremail address with the Bank! Depositories for seeking approval
by Postal Ballot only through remate e-voting. A person who s not 8 Member as on Friday, March 25, 2022 (“cut-off date”) shall freal
tihe Postal Ballot Motice forinformation purpose only. Accordingly, physical copy of the Postal Ballot Motice along with pastal ballot form
and pre-paid business reply envelope has not been sent fo the Members for this Posial Ballot,
The Postal Ballot Notice is also available on the Bank's website at www.finobank.com, websites of the Stock Exchanges i.e. BSE
Limnited amd Maiional Siock Exchange of India Limited at www. bseindia,com and www nseindia.com, respectively and on the website
af NDSL at htlps.hww.evoting.nsdl.com
The Members of the Bank whose name appear in the kst of Register of Members/Register of Beneficial Cwners mainiained by the
Depositories viz,, National Secunities Depository Limited (*NSDL") and Central Depository Senices (India) Limded ("CDSL") as on
cut-off date shall be entitled to wote in relation 1o the resolutions specified in the Postal Ballot Notice. The Bank has appointed National
Securites Dapository Limited ("NSDL") for facilitating e-voling 1o enabla the Members 1o cast thair voles electronically. The detailed
proceduredinsiructions on remote e-wobing including the manner in which the members who have not yvet regisiered thelr e-mail
addresses can register their email address andlor can cast their vole a5 specified in the Postal Ballot Notice, The voling rights of the
members shali be in proportion to their shane in the pasd-up equity share capital of the Bank as on the Cut-0ff Date.
The remote e-voling period commences on Thursday, March 31, 2022 at 900 a.m. (I5T) and ends on Friday, April 29, 2022 at 500
p.m. {IST). The ramate a-voting shall not be allowed beyond said date and tima. The ramote e-voting madule shall be disablad for
voling thereafter. Once the vote on a resolution is cast by the Member, the Member shall not be allowed to change it subsequently.
The Board of Directors has appointed Mr. Tribhuwneshwar B. Kaushik and in his absance, Mr. Savyasachi Joshi of Mis. Kaushik Joshi
& Co, Praclizing Company Secretaries, 23 the Scrubnizer to scrufinize the postal ballot process in fair and fransparenimanner,
The Scrutinizer will submit his report 1o the Chairran of the Bank or fo any other parson authorized by him on or before Sunday, May
01, 2022, The resulis of the voling conducted by Postal Ballot along with the Scrutinizer's Reportwill be made available on the website
of the Bank at www.finobank.com and on the website of NSDL at https-f'www.evoting.nsdl.com and intimated to BSE Limited (BSE')
and the National Stock Exchange ofthe India Limited ('NSE'), whers the equity shares of the Bank are listed, on or before Sunday, May
01, 2022 Adddtionally, the results will alzso be placed on the notice board ai the Registerad Office of the Bank.
In case of any queriesissues or gnevances you may refer the Frequently Asked Questions (FAQs) for Members and e-voling user
manual for Members available at the download section of http:!iwww. avoting.nsd|_com. or call on toll free no.- 1800 1020 980 and
1800 2244 30 orsend a requesi to Mr. Sanjeev Yaday, Assistant Manager, National Securiies Depository Limied, Trade Word, A
Wing, 4th Floor, Kamala Mills Compound, Senapali Bapat Marg, Lower Parel, Mumbal 400 013 al evoting@@insd|.co.in
Flace : Navi Mumbai For Fine PaymentsBank Limited
Diate : March 29, 2022 Sdl-
Basavraj Loni
Company Secretary & Compliance Officer
Membership No: A23045

oOF M s G

AARV INFRATEL LIMITED

Registerad Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogillu,
Yelahanaka, Bengalun, Kamataka, 560064, India
Corporate [dentification Number (CIN): L93000KAT29ZPLC100ETS
Tel: 995536027, Email: aamnfrateﬁmrled@gmlcnm 'l'l'&hsrla mmaar'.'nfraielmm

This .ﬁ.dvertlsern&nt i3 being issued by Flnshnre Man agernenl Sen.rlces
Limited on behalf of Acquirers of AARY Infratel Limited, pursuant to
Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeovers) Regulations, 2011, as amended (hersinafter
referred to as “SEBI SAST Regulations”) for time being in force
including any statutory modifications and amendments from time to
time in respect of Open Offer of AARY Infratel Limited (Open Offer)
Eligibla Shareholders holding Equity Shares in physical form as
on the Identified Date {i.e 21.03.2022) who have not raceived the
physical copy of LoF for any reason whatsoever, may send raquest
to Registrar & Share Transfer Agent to the offer, Vienture Capital and
Corporate Investments Private Limited at investor. relations@vccipl.com
and avail soft copy of LoF. Alternatively, Eligible Shareholders
may also download the soft copy of LoF from SEBI's Website
www.sebi.govin or Manager to the Offer www.finshoregroup.com or
Company www.aarvinfratellimited.com. Eligible Shareholders are
required to refer to the section titled "Procedure for Acceptance and
Settlement” at page 23 of the LoF in relation to inter alia the procedure
for tendering their Equity Shares in the Opean Offer and are required to
adhere to and follow the procedung cutlined therain.

Capitalisad terms used but not defined in this Adverisement shall have

the same meaning assigned to such terms in Public Announcement /
DLOFLOF,

Issued by the Manager to the offer on behalf of Acguirers
®

Finshora Management Services Limited

{Corporate Identification Mumber: U74S00WB2011PLC169377)
Anandlok Block A, Room-207,

227, AJC Bose Road, Kolkata - 700 020.

Tel: 91-033-22895101/9831020743

Website: www finshoragroup.com

Investor Grievance email id: ramakrishna@finshoregroup.com

Contact Person: Mr. S Ramakrishna lyengar
SEBI Registration No: INMOOOD12185

Place: Kaolkata
Date : 29.03.2022

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SNS STARCH LIMITED

RELEVANT PARTICULARS
~+.1 Name of Corporate Debtor SNS STARCH LIMITED
2.| Date of Incorporation Of Corporate Debtor 04.12.2008

3.| Authority Under Which Corporate Debtor Is RoC - HYDERABAD

Incorporated / Registered

4| Corporate Identity No./Limited Liability
dentification No.of corporate debtor

U18201TG2008PLC062103

Registered Office:311/A, MLA COLONY, ROAD NO. 12,
BANJARAHILLS, HYDERABAD TELANGANA - 500034

5.| Address of the Registered Officeand Principal
Office (if any) of Corporate Debtor

22.03.2022
(Certified Copy of order received on 28.03.2022)

6.| Insolvency commencement date in respect of Corporate Debtor

7.| Estimated date of closure of insolvency resolution process 18.09.2022 (Being 180 days from commencement of CIRP)

Govada Venkata Subba Rao

8.| Name and registration number of the
IBBI/IPA-003/IP-N00358/2021-2022/13753

insolvency professional acting as interim
resolution professional

Registered Address: Rajiv Swagruha Apartments, Block A 05,Flat 106,
Classic Diamond Towers, AnandNagar, GSI Bandlaguda, Next to D-Mart,
Hyderabad, Telangana - 500068 Email id: govada.subbaraot@gmail.comy

9| Address and e-mail of the interim resolution
professional, as registered with the Board

Address:Rajiv Swagruha Apartments,

Block A 05,Flat 106, Classic Diamond Towers,
Anand Nagar, GS| Bandlaguda, Next to D-Mart,
Hyderabad, Telangana - 500068

Email id: snsstarch.ip@gmail.com

10| Address and e-mail to be used for
correspondence with the interim
resolution Professional

11| Last date for submission of claims 11.04.2022

12] Classes of creditors, if any, under clause (b
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Will identify on verification of books of
accounts

13 Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a dlass (Three names for each class)

Will identify on determining class of creditors

(a) Web link:https:/fibbi.gov.in/home/downloads
(b) Not Applicable

14/ (a) Relevant Forms and
(b) Details of authorized representatives are available:

Notice is hereby given that the National Company Law Tribunal, Hyderabad 1 has ordered the
commencement of a corporate insolvency resolution process of SNS STARCH LIMITED on
22.03.2022.

The Creditors of SNS STARCH LIMITED, are hereby called upon to submit their claims with proo
on or before11" April, 2022 to the interim resolution professional at the address mentioned agains
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claims shall attract penalties.

SD/- GOVADA VENKATA SUBBA RA
Interim Resolution Professiona
In the matter of SNS STARCH LIMITE
Registration No.: IBBI/IPA-003/IP-N00358/2021-2022/1375.

Date :30.03.2022
Place :Hyderabad

MUTUALI_' I

Sahi 'Hm

cuti|

UTI Mutual Fund

#Aq; ok behtar zindagi ka.

Notice For Declaration Of

Income Distribution Cum Capital Withdrawal

UTI Reqular Savings Fund

Name of
the Plan

Quantum of
IDCW (Gross
Distributable Amt.)*

% Z per unit

Record
Date

Face Value
(per unit)

NAYV as on
28/03/22 (per unit)

%

UTI Regular Savings
Fund - Regular Plan -
Monthly Income
Distribution cum capital
withdrawal option
(IDCW)

UTI Regular Savings
Fund - Direct Plan -
Monthly Income
Distribution cum capital
withdrawal option
(IDCW)

0.80

0.0800

Monday
04 April,
2022

%10.00

15.9006

17.2214

applicable).

(if applicable).

Mumbai
March 29, 2022

*Distribution of above IDCW is subject to the availability of distributable surplus as on record date. Income
distribution cum capital withdrawal payment to the investor will be lower to the extent of statutory levy (if

Pursuant to payment of IDCW, the NAV of the income distribution cum capital
withdrawal options of the scheme would fall to the extent of payout and statutory levy

Such of the unitholders under the income distribution cum capital withdrawal options whose
names appear in the register of unitholders as at the close of business hours on the record date
fixed for each income distribution cum capital withdrawal shall be entitled to receive the income
distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
constructive payment of IDCW to the unitholders as also constructive receipt of payment of the
amount by the unitholders. No load will be charged on units allotted on reinvestment of IDCW.

Toll Free No.: 1800 266 1230

\Xebsite: www.utimf.com

REGISTERED OFFICE: UTI Tower,

‘Gn’ Block, Bandra Kurla Complex, Bandra (E),
Phone: 022 — 66786666. UTI Asset Management Company Ltd. (Investment Manager for UTI Mutual Fund)
E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867).
For more information, please contact the nearest UTI Financial Centre or your AMFI/ NISM certified Mutual fund
distributor, for a copy of Statement of Additional Information, Scheme Information Document and Key
Information Memorandum cum Application Form.

Mumbai - 400051.

DIV/eng 29.03.22

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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PTC India Limited

CIN: L40105DL1999PLCOS9328

Phone: 011-41595100, 41659500, 46484200, Fox: 011-41659144
Website: www.ptcindia.com, E-mail: info@ptcindia.com

PTC India

NOTICE OF EXTRA ORDINARY GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

MNobce 5 haraby grén thal the 3 Extra l']r:;lln.'|r*,I Ganeral h'lu;lﬂ'.lng { -:':l'.'l] of the mambars of PTC India Limied (Comgany] will be held

on Frday, 28 day of Aprl 2022 at 3.00 PM through video conference (VE), to Iransact the businesses as set oulin the Notice of EGMin

compliance with the applicable provisions of the Companias Act, 2013 (Act) and Rules framed thereunder and the SEBI (Listing

Obligations and Disclosure Requirernents) Regulations, 2015 (Listing Regulations) read with Genaral Circular nos. 142020 dated

B Apnl, 2020, 172020 dated 13 April, 2020, 2272020 dated 15" June, 2020, 332020 dalad 28" September, 2020, 3872020 dated

31" December, 2020, 102021 dated 23° June, 2021 and 20/2021 datad 8" December, 2021, issued by the Ministry of Corporate Aftairs

("MCA Circulars™) and relévant circulars issusd by the Secunties and Exchange Board of India ('SEBI'), parmitting to conduct Ganaral

maetng through Video Conferancing (VC) without the physical pregence of tha Mambars al 8 common venua

In compliance with the sad MCA Circutars and SEBI circulars, electronic copies of the Notice of EGM has been sent on 28" March 2022

to all the membars, as on 18" March 2022 (closing hours), whose emall 1Ds are regisiared with tha Company! Dapository participant{s)

Pleasa note that the requirement of sending physical copy of the Motice of the EGM vide MCA Circulars is dispensed with, The Nofice

will aiso be availkabie on the website of the Company winw. picindia.com, websie of the Natonal Securites Deposiory Limiled, agency
for providing e-voling facility i.e. www.gvoting.nsdl.com and on the website(s) of the stock exchanges |.e. BSE Limied and National

Stock Exchange of India al waw, bsaindia.com and www. nseindia.com respactively, whare the securities of the Company ane lisbed

Members, who are holding shares in physicaliedectronic form and (hes a-mall addressas are nof regisiered with the Company Thei

respacive Deposiory Pariicipants, are requesiad lo register thair a-mail addresses al ihe earliest by sending scannad copy of a duly

signid etier by the Member(s) mentioning their name, complete address, folio number, number of shares held with the Company along
with self-altesied scanned copy of the: PAN Card and self-atlested scanned copy of any one of the following documenis viz. Aadhas

Card, Driving License, Blaction Card, Passporl, wlility bill or any ather Govl, document in support of the address proof of the Member as

registenad with the Comgany by email to cs@pteindia.com. Mambers holding shares in demal form can update thes email address with

their Depository Participants. Members may also send an e-maid request af the email W ce@plcindia com for receiving the notice of

EGM

T'ne nobice of e EGM contains the detailed instruchions regardmng the manner in which the members can register their email addresses

and casi their vobe through remobe e-voling or by a-voting at the lime of EGM and join the EGM through video conference [WC), which is

availabke on the website of the Company! NSDL/ Stock Exchanges, as referred above.

The members holding shares either in physical form or in dematenialized form, as on the cut-off date L.e. 156" Apnl 2022, may cast thewr

wote slectronically on the Special Busingss as set out in the Motice of EGM through electronic voting systems of NSOL All the members

are infiormed that

1 The Special Business(es) as setoutin the Notce of EGMwill be fransacied through woling by elecironic means;

2 theremole e-voling shall commence on 197 April 2022 219 00 am (15T,

3. Theremole e-voting shallend on 21° April 2022 a1 5.00 PM(IST);

4 Thecut-off date for determining the aligibdity 1o voda by electronic maans or at the EGM is 15 April 2022 and a person who B not a
Member as on the cul-off date should treat this Nolica for mformation purpases only,

5  Person, who acquires shames of the Company and become member of the Company afier sending of the Mofice of EGM and
hoiding shares and eligible o vole, can follow the process for generating the login 1D and password as provided in the Notice of
the EGM. If such a person is already registered with NDSL for e-voting, existing user 1D and password can be used for casting
vode; and

6 Members may noke that:

a) ftheremole e-voling module shall be disabled by the NSDL afier the aforesaid date and time for voting and once the vole on a
resciution i= casted by the member, the member shall not be allowed bo change it subseguentty

the members who hawe casted their vote by remate e-voting prior to the EGM may also attend the EGM but shall nat be

enbiied tocasi ther wole again;

c) thefacility for woling through electronic mode shall be made avaiable at the EGM; and
d) & person whose name is recorded in the register of members or in the register of beneficial owners mantaned by the
depositones as on the cul-off dale only shaf be enbitled to avail the facility of remate e-wating as well as volting at the EGM

in case of an,rque-'-eﬁ including issues and concerns related o remolde e-vaoting and voting &t EGM, you may refer the Frequently Asked

Uuestions (FACs) for Shareholders and e-wolng wser manual for Shareholders available at the download secion of

v awgling.nedl.com o call on 1ol frea no: 1B00-1020-990 and 1800 22 44 30 or sand a request o Ms, Sarila Mole al

evoing@nsdl co i or 3 National Secunties Deposiory Limited, Trade World, 'A Wing, 4th Floor, Kamala Mils Compound, Senapat

Bapat Marg, Lower Parel, Mumba - 400 013 or at telephone nos..- +81 22 24004545, +81 22 24904550, who will also address the

prevances conneclad with the voling by electronic means

(=

By Order of the Board
For PTC India Limited
Sdi-

Rajiv Maheshwar
Company Secretary
FCS 4508

Date: 29" March 2022
Place: New Delhi

Registered Office: 2° Floos, NBCC Tower, 15, Bhikaji Cama Place, New Delhi - 110066

SAGAR CEMENTS LTD.

CIN: L26942TG1981PLCOD2B8T
Fegd. Office; Plat No.111, Road Mo.10, Jubilee Hills, Hyderabad-500 033
Tel Mo, +91-40-23351571 Fax Np.; +91-40-23356573
E-mall: infor@sanarcements.in Website: www. sagarcements.in

Notice of Extra-ordinary General Meeting and E-Voling Information

Notice i harefy given that an Extraondinary Genaral Meating of the Mambess of Sagar Cements Limited vl
be hekd on Saturday, 23rd day of April, 2022, at 11.00 AM.(I5T) through Video Gorderance {“VG") 7 Other
Husdio Visual Means (SDAVRE) o {ransact the business as setautinthe Notice of the EGM. The Compary has
et the Notice of the EGM oo 20th March, 2022 throwgh electranic modi to the Members whase emal
addressas am regestered wigh the Company or with Regisiar & Transfer Agenl, M5, KRn Technologies
Limited ard Depositnies in accondance with the creular isswed by Ministry of Corporate Affirs dated May 5,
2020 read with circulars dabed Apnl 8, 2020, Agnil 13, 2020 and January 13, 2021 (cobectively referred bo as
“MCA Cireulars™) and SEBE Circulars dated May 12, 2020 50d January 15, 2021 The neguiremnt of sending
the physical copy ofthe Notice of the EGM has been dispensed with vide (he S3id MCA and SEBI Circulars
Natice ol the EGM & atso aailable for download from the company's webalie &t s, sagarcements. in and
on the wehste of the stock exchanges KSE and BSE wide wwwnssindia.com and wiwe baeindia.com
respectively. & copy ol Bhe sakl nodice 5 also avakabie an fhe websie of MUs, KFin Technologes Limited
[EFIN} at ritps:Yevoling kinbech com, the Ragstrar and Transter hgend of the company
Remote a-Voking:
Pursuant 1o Regulation 44 of Secunilies and Exchange Baard of India (Lesting Obiigations and Distosum
Requirements] Regulations 2095, Seclion 108 of the Companies Acl 2013 read with Rule 20 of the
Camparaes (Maragement and Admiresiralion) Rules 2094 a5 amended and Secretania standands-2 issued
by the Institule of Company Secretaries of India on Generyl meelings, the Company i pkéased 10 provide
e-wiling Eaclily belore e EGM and duing e EGA 10 the members o enabde e 1o exercise e ighl 1
wole by elecironic mesns in respecl of businesses W be ransacied at the Exdragodinary Generl Meeting. The
MEmDens may cast Mer vobe dectronicaly hraugh e-voling syatem of MYs. KFin Technooges Limibed
However, In pursuant to SEBI cicular no, SEEVHOACROVCRMDVCIR B 2020242 dated December 4, 2030 an
"g-yqting facliy provedsd oy Listed Enbties®, e-wating pracess has been enabled 1o all the indhidusl cemat
account hakdem, by way of single login credential, trenisgh direct raglstration with Depositories O Sarough
their demat accounts wigh Depostory Participants (0P's) In arder S0 increazs the efficliency of the valing
process
ndividual demat accounl hokders would be able bo cast their wabe without having ba register again with the e-
woling service provider (E5P) thereby facilitating seamless authentication but also ease and convenignce in
parlicipating in e-voling process. Shanholders are advised bo update e mobile romber and g-mail 1D with
Thuir DF5 b access e-vating facility.
Sharehnlders piher than individual sharehoiders holding s=curilies in demad made anid sharehoiders halding
shames n prscal mode can casttheir viles by accessing the website of M's, kFn Bechnologies Limited &
Iitpas evoting kfingech . com and oy foll pwing e e-vating ingtructicrs menticnsd inthe notice of the &-EGM
The detailed procedure for cbiaring user |0 and password is also prosided in the notice of the mesang which
& avaiiable or the Comgany’s website and atso an the website of KFin Technalogies Limited. However, if a
pemson is aready registemd with KFin Tachnologes Limited for e-voting, then his'har existing user (D and
paszaornd can bewssd for casting vote.

The remobe g-valing period will commencs an Tuesday, he 190 Aprii. 2022 al 9,00 & 15T) and énd an
Friday, Ihe 22nd Apeil, 2022 ab 5.00 pom (571, Dwing i périod, Membérs may cast Sisr vole
“eciranicaly. The emale e=vobing moduke ghal b dissbhled by KFin Technokgies Limited theral fer

These Members. who will be present in the EGM through G Faciléy and hewe nod cast ther vales an
the Aesolutions throwgh remoss g-wating and & atherwise not barred from daing 50, shall be aligiole 10 vt
thraugh e-ynting sysiem durng the ECGM.

The membars who have casi their voles by remobe-avating prior fo the EGM may atend! parlicipaie in tha
EGM through WCOAY bat they shall not be entitfed to cast ther yobes again

Ay pErson, who acqperes shares of the company and becomes 3 Member ol the Company Jlter the Nolice
Nas been sem elecironicaly by the Gompany ard holds shaes & on 151 Ageil, 2022, beirg the cut-ci dae,
iy Crtain e hosggin 1D and passaand by Sending & recuest al evotingaEkintechy com

Registration of e-mall addresses:

Wemibers who have nod yet regestered their g-mail addresses are requested o fodlow the process mentioned
oo, before 5.00 p.m {ISThan 15th April, 2022, for registeing their e-mail addnesses o receie the Nolice
af the EGM electronicaly and o recehe iogn-id and passwiord kor emols e-voling:

Members who hold skares in physical mode

Vigit the link  hitpesfris kintech.com/
cliertservices’ mobileng'mobiesmailreg a5
Sefect the company name

Sharehalder to enter physical Follo No. and PAR
I P i3 it sivadiabiie i e reconds; shamehaldes to
enter onA of the Sham Certficals Mo,

Sharehoidar &0 enter the emal id and modbile no.
5!.!31&‘1 checks the authesiciy of T Folio Mo, and
BN Gerificate Mo, and sands e differen 078 i
mobile and email 1o validate

Srarehaldier 0 eter (he OTPS receiaad through
SATS and emsil 1o complele e wakifation process
[[IITFﬁ will D walad B 5 minies only|

System will send the notica and procedure dor
eynlting o e amail given by the shareholde:

féembers who hold shares in dematerialised mode
Visi the link hips:iris Mimech.com!
clientservces) mobiereg moblilesmalren,asps
I Select the company name.

Shareholder to enter DPID-CLIENT I and PAN
d| Uplaad sell attesied copy of the PAN

[-%]
o

o

& 5 | &=

11-1

Sharenalder tn enter the emal id and mabie na. | ¢
System checks the authentcity of the cient id
ard PAN and sends the differant OTPs ko
mobile and emai to validate.

Shareholder 1o enter the OTPS recesed Brough | g
SN and erssil 1o Lo reiete e validation
proscEss (0TS will be walid Far 5 mirules anly)
System confirms. the email d for fe kmied f
purpase of servicad notice

Systam will send the notice and procedure far
e-yoting 1o the email given by the sharehalkder

—_
Sy

=i

8

. o
In cz5e of A quesies of grisvances perfaining to e-voling procedure, members may reter ta the Frequently
Asked Questions (FAds) for members avalable &1 the downloads sectian of hips:Yevoting. kintech com or
may contact Mr K. Raj Kuman, Assistant vice Pregident, - Comporate Begistry, KAn Technologies Limied,
Unit; Sagar Cements Limbed, Selenium Buliding, Tower B, Plat Mo, 31-32, Gachibowll, Financial Cistrict,
Menakramguda, Senlingamgpaly Mandal, Hyderabhad - S00032, Toll Free Mo, 15003094001

For and on behalf of Sagar Cements Limited

Sd/-

R.Soundararajan
Company Secretary
Membership Mo F4182

Place: Hyderabag
Date ; 29-03-2022

®*® © HYDERABAD
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